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I. the Chairman of the C'.ommittec on Private Members' Bills and Resolutions having 
been authorised by the c.ommittee, present on their behalf, this their Eleventh 1'.eport. 

2. The Committee met on the 26th November, 1962 fOf-: 

I. CJassification and allocation of time for discuuion of the following Bills :-

(i) Conttitution (Amendment) Bill (Amentlment of Articles 156, 226 «tc.) by 
Shri Shree Narayan Das. 

(ii) Central Silk Board (Amendment) Bill (..ifmendment of sections 4 and 6) by 
Shri Sham Lal Saraf. 

{iii) Length of Cincmatograph Films (Ceiling) Bill by Shri Rameshwar Tantia. 

(iv) Delivery of Books and Newspapers (Public Libraries) Amendment Bill 
(A menllment of section 2) by Shri C. K. Bhattacharyya. 

II. Examination of the Constitution (Amendment} Bill (Ammulmmt of Articles 
·16, 52 and 226 and insertion of new .A:rticles 52A and 227.lf) by Shri Homi 
F. Daji under Rule 294 (I) (a) of the Rules of Procedure. 

Classification and all0cation of time to Bills 

S. The Members concerned had been invited to present before the Couuniuee their 
views on their Bills. Shri Sham Lal Saraf attended the sitting. 

4. After considering all aspects of the Bills, the Committee placed all the four Bills 
in category 'B' and recommended allocation of time to them as indicated below:-

(1) Constitution (Amendment) Bill (Ammdment of Articles 156 1 hour 
226 ,,re.). 

(2) Central Silk Board (Amendment) Bill (Ammdment of S1ctions 
4 and 6). 

(5) Length of CinanatogTaph Films (Ceiling) Bill. 

(4) Delivery of Books and Newspapers (Public Libraries) Amend· 
ment Bill (..4~tl~t of Section 2). 

Ii hours 

hour 

I hour 

1;xamination of the Constitution (Am~dn&ent) B!ll (Amendmtnlf of Articles 16, S2 and 
226 and imertion of new Articles 3U and 227.4) by Shri Homi F. Daji. 

5. Tbe Bill seeks to amend Articles 16, 52 and 226 and insertion of new Articles 52A 
and 227A. 

The Member concerned was not present. After hearing the views of the represen· 
tatives of the Ministries of Law and Home Affairs and considering all aspects of the 
matter, the Committee felt that certain provisions of the Bill were unnecessary and mjght 
create complications. Besides, certain other provisions of the Bill were covered by a 
Govermaent Bill vii.; the Qmstitution (Fifteenth Amendment) Bill introduced on the 
2Srd November, 1962. In view of these reasons inter alia, the Committee w~ of the 
opmion th'at the Bill be not allowed to b~ introduced. · • 
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R11comm11ndations 

&. The Committee recommend-

(i) that the categorisation and! allocation of time to Billi by the Committee u 
ahown in para 4 above be agreed to by the House; and 

(ii) that the Constitution (Amendment) Bill (Anumdm~I of Af'lick.s 16, 52 and 
226 and inurtion of new Atticll!s 52.A and 227..4) by Sbri Homi F. Daji be 
not allowed to be introduced. · 

NEW Dl'J.JIJ; 
Novetnlur 26, 1962. 
:.:,:~rahaJana 5, IBM (idi). 

S. V. KRlSHNAMOORTHY RAO 
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